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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M.A. No. 61 of 2023

IN

O.A. No. 736 of 2018

wreeeenn. Applicant

Versus

State of Uttar Pradesh & Ors. ... Respondent(s)

I, Sanjay Kumar Meena, aged about 29 Years, presently holding the post

of Vice Chairman, Meerut Development Authority, having my office at
Meerut Development Authority, Meerut, Uttar Pradesh, the deponent, do

hereby solemnly affirm and state as under:
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1. PRELIMINARY SUBMISSIONS

1.1 That the deponent is the Vice Chairman of the Meerut Development
Authority (hereinafter referred to as the "MDA"), a statutory body
constituted under the provisions of the Uttar Pradesh Urban Planning and
Development Act, 1973 (hereinafter referred to as the "Act of 1973").
That the Deponent is well conversant with the fagts and circumstances
of this instant case and is competent to file the present affidavit on behalf

of the answering Respondent.

1.2 That the deponent has read and understood the contents of the
present Affidavit. The averments made in the Miscellaneous Application
which are not specifically admitted hereunder must be considered to have

been denied by the Deponent.

1.3 That the present affidavit is being filed in faithful compliance with the
| directions passed by this Hon'ble Tribunal vide Order dated 29.01.2025,

in MA No. 61 of 2023 in OA No. 736 of 2018, and in continuation of the

eply Affidavit earlier filed by the Answering Respondent

: ‘{; 1.4 That the present affidavit has been necessitated pursUant to the
\‘ - v

specific observations and directions issued by the Hon’ble Bench during
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the course of proceedings held on 29.01.2025, wherein this Hon'ble
Tribunal, while expressing concern over the. factual and legal ambiguities
associated with the development of the area comménly referred to as
“Saipuram Industrial Area" directed the answering Respondent to place

on record the following clarifications:

« Whether any sub-zonal or micro-level planning instrument, duly
prepared, notified, and enforced under the provisions of the Uttar
Pradesh Urban Planning and Developme{:t Act, 1973, is applicable
to the Saipuram locality;

« Whether the loss of official planning documents, regis;ters, layout
plans, and associated files—reportedly destroyed or misplaced
during the flood events of 2006-2007—has been duly recorded
through the lodging of a First Information Report (FIR), indicating
institutional accountability;

+ Whether the document referred to by the Applicant as "Map No.

61" bears any factual or legal correlation to "Entry No. 61" in the

planning register maintained by the Answering Respondent, and

whether the same was ever sanctioned or approved in accordance

with the governing regulations.
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1.5 That in the earlier affidavit dated 31.12.2024 filed by the Answering
Respondent, it was unequivocally submitted that the document sought
to be relied upon by the Applicant—being the so-called "Map No. 61"—
does not bear the hallmarks of an officially sanctioned layout map. The
said document is not traceable in the statutory records of the Answering
Respondent, is unsupported by any sanction order, fee payment record,'
or file movement entry, and appears to have been neither approved nor

considered by the Authority at any stage in accordance with law.

1.6 That notwithstanding the above, and without prejudice to the
submissions previously made, the Answering Respondent, in view of the
directions and concerns recorded by the Hon'ble Tribunal, has
undertaken a fresh and exhaustive institutional review through its
Planning, Records, GIS and Legal Departments. The present affidavit is
being filed after collation of relevant materials, verification of physical
and digital records, cross-checking with master registers, and obtaining
departmental clarifications, so as to place before this Hon'ble Tribunal a

comprehensive, updated, and verified position in respect of each of the
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2. STATUTORY FRAMEWORK OF MASTERPLANS
2.1 That it is respectfully submitted that the process of spatial pIanninQ,

land use regulation, and urban development in the State of Uttar Pradesh
is governed by the Uttar Pradesh Urban Planning and Development Act,
1973(hereinafter referred to as "the 1973 Act"). The said Act provides a
comprehensive statutory architecture for the constitution of development
authorities, delineation of planning areas, and the formulation and
enforcement of master plans and associated schemes for orderly urban

development and the regulation of land use.

2.2 That in accordance with Section 3 of the 1973 Act, the State
Government is empowered to constitute, by notification, a development
authority for any city, town or notified area. The Meerut Development
Authority (MDA) has been constituted under this provision and is
statutorily entrusted with the task of preparing and implementing
planning instruments, exercising regulatory control over development, -

and ensuring compliance with notified land use classifications.

\“’-12 3 That the statutory responsibility of preparing a Master Plan for a
fade‘velopment area is conferred upon the concerned authority
l;hder Section 8(1) of the Act. The said provision mandates the

devetopment authority to carry out a comprehensive survey of the
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planning area and to prepare a plan which, among other things, indicates
proposals for land use zoning, allocation of public spaces, road networks,
location of civic and social infrastructure, and regulatory mechanisms for

building activity.

2.4 That under Section 8(2), the Master Plan is required to be prepared
with regard to the present and projected requirements of the area over
a defined planning horizon (usually twenty to thirty years). The plan must

indicate proposals for:

The general use of land, whether for residential, commercial,

industrial, recreational or agricultural purposes;

« Zoning and development control regulations;

« Reservation of land for public purposes including parks, green
belts, public institutions, roads, and transportation corridors;

« Environmental conservation, flood zoning, and heritage protection;

P « Physical and social infrastructure such as water supply, drainage,
) %\Q electricity, and educational institutions.

/A\ ‘\\l\

M:S That once the Draft Master Plan is prepared, Section 10 of the 1973

}\ ’\\, ~ / - }\ct requires the Authority to publish the draft plan for public notice, by
| \wﬁf““uway of official Gazette notification and in two or more widely circulated
———ty

newspapers, inviting suggestions and objections from stakeholders,
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landowners, institutions, government departments, and the general
public. The period for submitting objections is statutorily prescribed and

is essential for ensuring participatory planning and procedural fairness.

2.6 That thereafter, as per Section 11 of the Act, the development
authority is required to consider all objections and suggestions received
in response to the draft publication. A designated committee or'inquiry
board is constituted to conduct hearings, review representatfo-ns, and
recommend nﬂodiﬁcations, if any, to the draft plan. This consultative
process is designed to bring transparency, accountability, and democratic

legitimacy to the planning process.

2.7 That upon finalisation of the modified draft plan, the same is
submitted to the State Government for approval under Section 12, and
upon receiving such approval (with or without modifications), the plan is
required to be notified in the official Gazette under Section 13, thereby

acquiring statutory force and becoming legally binding upon all

‘/: O LN % individuals, entities, and authorities operating within the notified planning
4 OB . )

———

i
3

2.8 That the notified Master Plan assumes the character of a statutory

regulation and forms the basis for all development permissions, land use

decisions, and infrastructure projects. No land use or construction activity
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can be permitted if it is inconsistent with the land use classification
prescribed in the Master Plan. Any deviation therefrom renders the

development unauthorised and liable for penal and remedial action.

2.9 That the said Master Plan is also accompanied by zoning regulations,
which detail the permissible activities in each zone, Flopr Area . Ratio
(FAR) limits, building height norms, set-back requirements, minimum
road widths, and other technical parameters. These regulations are
| integral to ensuring uniform and equitable application of planning norms

and preventing ad hoc or unregulated development,

2.10 That under Section 9 of the 1973 Act, there exists a statutory
mandate for the preparation of a Master Plan as well as the

subsequent Zonal Development Plans.

That in pursuance of the said statutory requirement, it is submitted that
the Meerut Master Plan-2031 (revised) delineates a total of 24 zones, out
of which 07 Transit-Oriented Development (T.0.D.) zones and 02 Special

z=== ... Development Area (S.D.A.) zones have been demarcated. It is pertinent

tb'"h,ighiight that a portion of the area under consideration falls within the

o \\“‘.:
mbjit of T.0.D. Zone-3.
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That the Zonal Development Plan for the T.0.D. Zone is presently un&er
preparation by the designated agency National Capital Région Transport
Corporation ('I'N.C.R.T.C.“), with the technical assistance of M/s Lee
Associates South Asia Private Limited ("LASA"). As per decision taken by
Authority Board. The draft Zonal Plan of the T.0.D. Zone, being prébared
by M/s Lee Associates South Asia Private Limited (LASA), has been
formally submitted to the Meerut Development. Authority

Board on 16.04.2025.

That it is further submitted that the remaining area under consideration,
which falls under the Potential Zone-3, is currently being prepared
by N.C.R.T.C., and the process of preparing the Zonal Development

Plan related to this zone is presently being carried out by N.C.R.T.C.

2.11 That in the absence of any such notified zonal or sub-zonal plan,
the provisions of the notified Master Plan prevail and serve as the final

and binding authority on all land use classifications and development

@T%)’ &qntrol mechanisms applicable to any parcel of land within the

t' G s%q,e\)! lopment area.

/ I
N / @ 12 That the Hon’ble Supreme Court and Hon'ble High Courts have
\ f’ {:)' i {';
N
s WY /T O / consnstent!y held that Master Plans, once notified, carry the force of

law and are binding upon all stakeholders. Unauthorized constructions or
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lay-outs which are incansistent with the Master Plan or are not supported
by sanctioned maps are deemed illegal and are not entitled to

regularisation merely by passage of time or administrative oversight.

2.13 That in fight of the foregoing, the Answering Respondent most
respectfully submits that the Meerut Master Plan 2021-2031, which has

been duly prepared, approved and notified in accordance with the above-

mentioned statutory provisions, forms the sole and operative planning

instrument applicable to the Saipuram locality.

3. LAND USE CLASSIFICATION AND NON-EXISTENCE OF SUB-
ZONAL PLAN FOR SAIPURAM

3.1 That the land in question forms part of the Sai Puram Industrial Area,
situated along Delhi Road, Meerut, The land use status of this area has
been consistently classified under successive Master Plans notified by

MDA as follows:

meig

S. no. Master Plan Land use
ce b 1978-1991 Residential and public
\ , facilities.
1991-2001 Residential
3 2001-2021 Residential
2021-2031 Residential

™" 3.2 That despite the residential classification, the area has been

subjected to rampant unauthorized industrial developments over the last

10
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several decades. The illegal constructions include industrial units,
warehouses, and commercial establishments, operating without any

sanctioned maps or permissions from the MDA.

3.3 Specific Unauthorized Establishments on the Land Parcel alleged to

be a Park by the Petitioner heve been identified as follows:

S. no. | Detail of Unit Name of Owner KhasraNo.

1 Sekhon Filling Shri Meher Singh 2085

2 Buchi Sports Shrimati Kiran Bhatiya 2082

3 Storage Godown | Shri Vivek Baﬁsal 2082

4 Sandeep Agro Shri Prem Pal Sharma 2082 and 2085

- 3.4 That it is submitted with utmost respect to this Hon’ble Tribunal
that, independent of the present proceedings, the Answering
Respondent, in discharge of its statutory mandate under the
provisions of the U.P. Urban Planning and Development Act, 1973,
had initiated enforcemeﬁt proceedings against several consfructions
and developments within the locality commonly referred to

-\‘as Saipuram, which were found to be unauthorised and non-

\

&cc?nformmg to the applicable planning regulations.
)

okl \ ‘3‘3}%\;
WE \u kY
Rn;:; NO 04
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3.5 That in particular, detailed site inspections conducted by the
Planning and Enforcement Wing of the MDA revealed the existence of
constructions carried out on Khasra Nos. 2082 and 2085, situated in
Gali Nos. 3 and 4, Sai Puram, Delhi Road, Meerut, without any
sanctioned layout, development permission, or approved building
plans, as mandated under Sections 14, 15, and 27 of the 1973 Act.

3.6 That pursuant thereto, the competent authority passed
a composite demolition order dated 28.10.2624, directing the removal
of unauthorised structures and the sealing of premises wherever
necessary. The said order was accompanied by individual notices and
show cause communications to the respective occupants and/or

purparted owners, including but not limited to the following persons:

« Smt. Kiran Bhatia w/o Charanjit Singh

Shri Mehar Singh s/o Jahangir Singh

Shri Vivek Bansal s/o Rakesh Kumar Bansa!

Smt. Beena Sharma w/o Prempal Sharma

That it is further submitted that subsequent to the issuance of

demolition notices, several of the above-named persons

/4
&%

- \\3\‘:’/ approached civil courts and revisional authorities seeking interim

12
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protection against coercive action. The following developments

ensued:

a) That Smt. Kiran Bhatia, aggrieved by the demolition order,
filed Origfnal Suit No. 170 of 2025, titled Kiran Bhatiya v. Anand Kumar
& Ors., before the Court of Civil Judge (Junior Division), Meerut,
wherein vide interim order dated 05.02.2025, the Hon’ble Court was
pleased to restrain the Respondents therein from taking any

demolition action until further orders.

b) That Shri Mehar Singh similarly instituted Original Suit No. 1573 of
2024, titled Mehar Singh v. Meerut Development Authority, before
the Court of Civil Judge (Senior Division), Meerut, wherein vide interim

order dated 21.12.2024, further demolition proceedings were stayed.

C) That Shri Vivek Bansal and Smt. Beena Sharma, among others,
preferred statutory revisions under Section 27 of the 1973_ Act before
the Special Secretary, Urban Development Department, Government
of Uttar Pradesh, at Lucknow. In each case, interim stay was

granted vide order dated 03.04.2025, pending disposal of the revision.

[copies of civil court and revisional authority interim orders for named

individuals] Herein Annexed as Annexure No.-1

13
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3.8 That the above stay orders are binding on the Answering
Respondent, and it has accordingly kept demolition action in
abeyance in respect of the specific properties covered under those
orders, in deference to judicial and quasi-judicial directives. It is
submitted that the Answering Respondent is not in wilful default or
administrative inaction, but is constrained by operative stay
orders passed’ by competent fora. |

3.9 That as on date, multiple proceedings relating to unauthorised
constructions in the Saipuram area remain sub judice before the
respective civil and revisional authorities. The Answering Respondent
is taking all available legal steps to vacaté the interim brotection
where applicable and to continue its enforcement drive in accordance
with law.

3.10 That the factual circumstances narrated above are placed before
this Hon’ble Tribunal to clarify that the Answering Respondent’s
actions have been and continue to be lawfu!, non-discriminatory, and

 institutionally constrained only to the extent mandated by judicial or

statutory stays.
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4. LODGING OF FIR REGARDING LOSS OF OFFICIAL RECORDS

That the Hon'ble Tribunal, during the course of proceedings held
on 29.01.2025 expressed concern over the apparent absence of

institutional accountabifity in relation to the loss of official records

which was mentioned by the Answering Respondent during the course

of the hearing on 30.09.2024 ailegedly destroyed during the flood

events that afflicted the offices of the Answering Respondent in the
years 2006 to 2007. The Hon'ble Chairperson had further observed
that the failure to ‘initiate legal ‘action or lodge a First Information
Report. (FIR) concerning such loss may reflect a casual or indifferent
- administrative approach, espécially in light of the allegations raised in
the present proceedings.
That in strict compliance with the said observations and directions of
this Hon'ble Tribunal, the Answering Respondent has, after obtaining
internal concurrence and legal vetting, caused to be registered a First
Information Report (FIR) before the jurisdictional police authorities
at Police Station — Civil Lines, District Meerut, setting forth the factual
matrix of the loss of planning records due to water damage and flood

ingress, and seeking appropriate investigation under applicable penal

Ny provisions,

15
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That the particuiars of the said FIR are as follows:

» FIR No.: 0074/2025

» Date of Registration: 01.04.2025

« Police Station: Civil Lines, Meerut

« Complainant: Meerut De{/elopment Authority

. Applicable Penal Provisions: Section 409 of the Indian Penal
Code (IPC)

» Period of Offence: 01.01.2006 to 31.12.2007

« Brief Description: Loss and/or suspected misappropriation of
official records, including sanctioned layout registers, maps, plan
approvals, and related documents, likely occasioned by flood
events in 2006-2007. FIR requests police inquiry into

circumstances of loss and possible criminal culpability, if any.

[copy of FIR No. 0074/2025 dated 01.04.2025] Herein Annexed

as Annexure No.-2

That the Answering Respondent reiterates its institutional
commitment to lawful governance, record maintenance, and

?transparency, and submits that the above actions have been

e 4 undertaken in good faith to fulfil the directions of this Hon’ble Tribunal

and to restore administrative integrity.

16
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5.Clarification on Entry No. 61 vs. the Alleged "Ma . 61"

That it is most respectfully submitted that one of the. principal
grounds urged by the Applicant in the present proceedings is that
a layout map allegedly bearing the designation "Map No. 61" was
sanctioned by the Meerut Development Authority on 30.12.1982, and
that such map contained provisions for open parks, roads, and plots
in what is today referred to as the Saipuram area. It is further
cohtended that the said document has been lost, and that the
Applicant is entitled to rely on a copy thereof for the purposes of

asserting vested rights.

5.2 That in order to ascertain the veracity of this assertion, the
Answering Respondent has undertaken an extensive review of
the Plén Register maintained for thé period 1979 to 1988, which
contains serial entries of layout maps sanctioned, rejected, or
pending consideration, including file numbers, dates of application,
names of applicants, and brief reasons for decision.

That upon careful scrutiny of the said register, it has been found
that "Entry No. 61" corresponds to an application submitted by an

entirely different individual, unconnected to the present Applicant

17
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or the Saipuram locality, and. that such application was in
fact rejected. There is ho mention of any sanctioned layout plan
corresponding to Saipuram, nor is there any trace of a sanctioned
document bearing the particulars now sought to be invoked under
the rubric "Map No. 61",

That the document now relied upon as "Map No. 61" does not bear
the official stamp, seal, endorsement, or approval of the Meerut
Development Authority. Nor does it carry the initials or signatures
of any competent planning officer or éngineer authorised under
law to approve éuch maps. The document is also absent from the
layout plan file maintained for 'the relevant vears, and no fee
receipt, file move_ment register, or inspection record exists in
relation thereto.

That further, upén technical examination of the layout features
depicted in the alleged map, it has beeAn observed that the
proposed open space or park area constitutes less than 6% of the
total plotted area, which falls below the minimum threshold of
10% prescribed under the applicable layout regulations. As such,
the map, even if submitted, would have been /fegally non-

approvable ab initio, and is inconsistent with the U.P. Urban

18
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Planning and Development (Layout) Regulations, 1960 as
amended.

That in addition, an affidavit has been procured from Mr. Madhukar
Shyam, the architect whose name is alleéedly mentioned on the
ma'p, wherein he has categorically denied any involvement in the
preparation, submission, or vetting of the said document. Likewise,
an affidavit from Shri Abdul Aziz, whose name appears in the
record as a possible applicant, has been filed denying submission

of any such layout map.

[Certified copy of Entry No. 61 from MDA Plan Register] Herein
Annexed as Annexure No.-3

[Affidavit of Mr. Madhukar Shyam, Architect] Herein Annexed as
Annexure No.-4

[Affidavit of Shri Abdul Aziz] Herein Annexed as Annexure No.~5

5.7

That in view of the above, it is submitted with responsibility and
respect that the document titled "Map No. 61" does not
correlate to Entry No. 61 in any official planning registef and
does not bear any legal or evidentiary value under the statutory
framewaork applicable to layout plan approval.

That the burden of proof to establish the authenticity, sanction,

and procedural compliance of such a document lies squarely on

the party seeking to rely upon it, and in the absence of any official

19
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trace, the document cannot be treated as conferring any legal
entitlement, nor can it be the basis of regularisation, mutation, or
planning compliance.

5.9 That accordingly, any claim premised upon the said map must fail
both in law and fact, and the Answering Respondent prays that the

same be so recorded by this Hon’ble Tribunal.

6. CONCLUSION

6.1 That in view of the comprehensive submissions set forth

hereinabove, the Answering Respondent most réspectfully submits
that it has acted in good faith, with procedural diligence and statutory
conformity, in the matter of land use classification, planning
verification, enforcement proceedings, and compliance with the
directions of this Hon’ble Tribunal.

6.2 That the documentary evidence and technical analysis placed on

record in this affidavit—including the GIS-based overlay, the

@T—:\\ clarification of planning registers, and the lodging of the FIR—

)

3

establish beyond reasonable doubt that:

Y > v ;]

/" jl+ The land forming part of the area commonly referred to

as Saipuram falls within the Residential Use Zone as delineated in

20
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the Meerut Master Plan 2021-2031, which is the only binding
statutory planning instrument. applicable to the area;

There exists no sub-zonal, sectoral or micro-planning instrument,
duly prepared, notified or enforced under the 1973 Act, that
governs or overrides the said classification;

The document referred to as "Map No. 61" is not traceable in
official records, has not been sanctioned by the Authority, and does
not correspond with Entry No. 61 in the approved plan register;

A formal First Information Report (FIR) has been regisfered
on 01.04.2025 to record the loss of documents allegedly destroyed
during the floods of 2006-2007, in strict compliance with thé
observations of this Hon'ble Tribunal;

The Answering Respondent has .initiated demolition proceedings
against unauthorised c-onstructions in the area and has only
deferred action in limited cases where interim stays have been

granted by civil courts or revisional authorities.

That the Answering Respondent reiterates its unwavering
commitment to the rule of law, environmental and planning discipline,
Gg{py \‘and the honourable directions issued by this Hon’ble Tribunal, and
jg‘prays that the present affidavit may be kindly taken on record.

21



1275

. That the answering Respondent reserves it's right to file additional
information before the Hon'ble Tribunal, if required, till Pendent-Lite.
That, in view of the foregoing submissions, this Hon'ble Tribunal may
be pleased to pass such or further orders as it may deem fit in the

given circumstances of the instant case.

22
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VERIFICATION

Verified at Meerut on this day of May 2025, that the contents of
this Affidavit from Paragraph to Paragraph are true and correct to
the best of my knowledge, belief and based on official records. Nd part

of it is false and nothing material has been concealed therefrom. .

I, Sanjay Kumar Meena, the deponent above-named, do hereby verify
that the contents of this affidavit from Paragraph fo Paragraph are
true and correct to the best of my knowledge, belief, and based on official

records. Nothing material has been concealed therefrom.

ATTRS
'*ﬂ STED

23
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N.C.R.B (v=.dv.3nef)
LLF.-l {Thtepa siTa & -l)

FIRST INFORMATION REPORT

(Under Section 173 B.N.S.S)

ygy gaAT e
(amr 173 &t T3 o E & dgd)

1. District/Unit (Rra/zaTs): o
P.S. (aT): e &g Year (a¥): 2025
FIR No.(.9.fX. §.): 0074
Date &Time of FIR(Y.g.fx. Y feais/aaa): 01/04/2025 23:34

2. S.No. Acts (arfarfram) Sections (&ITT1(T))
E) |
1 W2 1860 o | 409 ]

3.(a) Occurrence of offence (3rTTTer #Y T&T) :

1. Day cUwa A Date From 01/01/2006 Date To  31/12/2007

(fe): (feTiwm @ ): (fe=tiw a& ):
Time Period Time From 00:00&< Time To 00:00
(g9 3ratd); (Gna g ): (@Hg a®); o
(b)Information received at P.S. (IT9T (g YT UTH §$ ):

Date 01/04/2025 Time (90A):23:29 I

(i ):
(¢) General Diary Reference (JsTH=T 9H ):

Entry No. 073 ~ Date & Time 01/04/2025 23:29 a1

(wiat® w.): (et 3T wH): |

4. Type of Information (a1 &1 ¥&R): fafEa
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'N.C.R.B (T.#).am.sf)

LLF.-l (Uhteper stier orH -1)
5.Place of Occurrence (TZATEA®):
Direction and distance from P.S.gfgur, 1 Beat No.

1. (a) (1T F & 3T feam ): femeft (sfe €.):
(b) Address %3 RraTa wiermr
(aa):
{c) In case, outside the limit of this Police Station, then
(@t aram dar & ange g )
Name of P.S. District(State)
(AT BT ATA): (e (usa)):

6.Complainant / Informant (F@raasat /garraal ):

(a) Name (A19): &t 5 snfafea
(b) Father's Name (T0&T @71 ) O e AT
(c) Date/Year of Birth (5= faf /anf ): 1985
(d) Nationality (U81T):  wRd
(e) UID No. (Z3mEST §.):
(f) Passport No.(aredid §.):
Date of Issue (I8 @ i fafd):
Place of Issue (ST . T T ):
(9) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,
PAN)
;S.No.(iﬁ.!i.) Id Type (Jg=IT4 U7 @7 ¥HTT) Id Number (Tgem= §&a1)
s 1
(h) Address (TdT):
S.No. | Address Type |Address (TdT)

(.9.) |(TST FT FHIE)
1 | A Tar 116 MgeyT forarst e fAeTdne, iR, IaT wear, wed

2 | Tt uan 116 TgeT forarst e TS, its, IO He T, Wik
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N.C.R.B (ga.dl.anz.sfh)

LLF. (Tshispe 1T W -l)
(i) Occupation (caadTY): |
(j)Phone number (GIATY §.):
Mobile (Fi=ITsd §.): 91-9358346844
7.Details of known/suspected/unknown accused with full particulars
(T / wieTer / T o o g FRrazer gfga aofa):
Accused More Than (3/Td 30H U# & s gf aY geg1):
'S.No.|Name (717)  |Alias (3UTH) |Relative's Name Present Address

(.9.) (Feder &1 =149) ({acar uar)
E=cE 1. a3 |
8.Reasons for delay in reporting by the complainant/informant
(FRraraasdf | gaATeal grr Raré &8 @ g Ha & dre):
9.Particulars of properties of interest (¥af=trq grufe &t faeron):
S.No. |Property iProperty Type Description Value
(.4.)|Category (@Fafdy &1 war) | (e (In Rs/-)
(ot gl | - |qFE & 3)

10.Total value of property (In Rs/-)-uruft &1 Hdl Hed(T

11.Inquest Report / U.D. case No., if any (77 @& uré / 4. Sy 9., Al
1% gl ):

S.No. 'IUI'DB Number

12.First Information contents (WIH AT 72T ):

Wﬁgﬁt%raagtr;#a AEY - §, AFTeay a-Rie AEed 5ol
TEIeT HUTT /IO TAOSIOEI0 N ST 1S & Srwaiet aiifod Uen Pide Tl
AT Tl it Sueear 3g B Tt @i St ufn & sl i
ATATRrT SIWTT 2 RelE N FUciee) GHET TaTafeidl 1 Sger Ser 7T,
Rt arga & wraferat R art weh, Rt s wmerferat af 2006-07 #
ezl guT % FHRT AT e 3 agie ¥ R R @y # urt 9y
T % BT ST / A AT et o g § qor Read e
feepi / e Y v Tl R H SIRiga @l St aref! warerferal
7 HTeeR Foreex ot deamrele uexd s Hoe grar s Seaterme s
IR Y Fuerer T8} FIT 7T I Jea@d iTHera AFT F Anrg & ey
AT 3T e g1 oy arpfde e s & rfded wHg-§9g |

3
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1289

N.C.R.B (T.H).3m.af)

LLF.-l (Thepa ST wrH -l)

frerrs & veeyr forftent @t 31 e gy 7 oY Sad emaRag! i T Sreen
SIS/ STEE! T T 77Tl 59 TR T Teh TR Sineer g, forare
TR I ST Bl KT QLRI SEATN TS et hi I it
¥ ST STIA T 3 oo, NATHET &t 9 AT HIaTg! it T HE
¥l g0 3Tusal fria 01-04-25 +w ST anfafee weam- feifus S/0 4t %@l
31 NRARA TeT- 116 Tgee foraTél e 33l M0- 9358346844 Ate-— §
10 3192 e FwTOIeT el § T e ot orreaT a1 st A g R 7T
o wee Y AEOR R GRT AT, T A, Aot AOFI0 2493 ATef NG o
CTeT &TS TN | -

13. Action taken: Since the above information reveals commission of
offence(s) u/s as mentioned at ltem No. 2.

(ﬁ,ﬂmﬁa@%ﬁmaﬂmﬁwmgﬁﬁmamm

aO@T e 6. 2 7 IodAg &I & TEd 8 |) - |

(1) Registered the case and took up or
the investigation: (WU & el : (am
T 3R SiF & ferg e mar):

(2) Directed (Name of 1.0.) Hari Pal Singh Rank Sl (Sub-Inspector)
(i TSR BT ATH): (ue): ’

No. 902291386 to take up the investigation
(g.): (Y STier 3o uTE A @ % ferg e feam man) or (7)

(3) Refused investigation due to (ST & farQ ):

or (I HRU AR 1HAT A7)
{(4) Transferred to P.S. District
(JT=): (ramm):

on point of jurisdiction (@ &TTTAHR F FRUI gEATTANRT) .

F.I.R. read over to the complainant / informant,admitted to be correctly
recorded and a copy given to the complainant / informant free of cost.
(Rraraaaat /| gamaal & yafidh ug T gar$ Y, Wt ast gg wrem SR
ua w1t Frges fmraasat w1 & w4t |)

R.0.A.C.(3X. 3N .7 .41.)
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N.C.R.B (Ta.491.3m.sf)

14 Signature/Thumb impression of the
complainant / informant.(fQrradet /
ga-Thdt & gearg / TS B FarE):

15Date and time of dispatch to the court

(3rcTera # www Y femte 3T wwa):

LLF.-l {gehiepa ST v =)

Signature of Officer in charge,

Police Station
(ATT AT & §EATEH)
Name PS CIVIL LINE
Rank | (Inspector)
No. 9454403973
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1291

N.C.R.B (TA.d.3n.&)

LLF.-I (TR siTa i 1)

Attachment to item 7 of First Information Report
(ww ga=1 Rulé & A 7 4aus):
Physical features, deformities and other details of the suspect/accused

( If known / seen )

(@ Reer 1 arftrg s it arhifs Rdward, Rephoar sz s félam :

(arfe Jmer / a wa)) N
s No.(#.5.) Sex Date/Year Build | Height Complexion ldentification Mark
(M) | of Birth (39Tare] (cms.) (&) (s) (vgam fU+g )
| (Wf’c‘@r/ ) (@, |
e Eh @) . e
1 2 3 4 5 6 7
| Deformit‘iesl Teeth ' Hair Eyes (aﬂﬁ) 'Hab|t(s) Dress Habit(s)
Peculiarities (1) | (FTe) (3"?‘3'}) (ggamem)
7 8 9 10 - 11 12 13
Lan.guage Place Of (ﬂir TIT) Others (3r7) |
/Dialect
(mmlaﬁ?vﬁ) Burn Leucoder ‘Mole | Scar : Tattoo |
Mark ma (Frean) | (a1 ) (q\&ngﬁr
(51t gU (et
&l (Tthe,
P ) ered))
| | . |
| | | t
6
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o | N.C.R.B (u=.dt.amesf)
I.I.F.-l (qhtgea siTa wrd 1)

These fields will be entered only if complainant/informant gives any one or

more particulars about the suspect/accused. .

(@ &7 auft oof g SR A sl / gormadt wfere / aftgd & e d
| PYE TP 77 3TQ TS AHTH AT R |)
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